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The 27" December 2017
FORM No. 1
(Under Section 5 of the Bihar Special Courts Act, 2009, and Rules 7 of Bihar Special Courts
Rules, 2010)
DECLARATION

Jo d10/31M031080-07/2017-11172— WHEREAS, It was alleged that Smt. JAISHRI
THAKUR, W/O-Sri Rajesh Kumar Chaudhary, Flat No. -404, Sundaram Apartment,
Tilkamanjhi, P.S.-Tilkamanjhi, Dist-Bhagalpur while holding the post of Additional Collector,
Bhagalpur, General Administration Department, Govt. of Bihar and serving in different
capacities under Government of Bihar committed an offence with others under clause (e) of sub-
section (1) of Section 13 of the Prevention of Corruption Act, 1988 and that the matter is being
investigated in Economic Offences P.S. Case No. 29/2013, dated 11.07.2013,

AND WHEREAS, on scrutiny of relevant materials available on record, the State
Government is of the opinion that there is prima facie case of commission of above mentioned
offence by the said Smt. JAISHRI THAKUR, W/O-Sri Rajesh Kumar Chaudhary, Flat No. -
404, Sundaram Apartment, Tilkamanjhi, P.S.-Tilkamanjhi, Dist-Bhagalpur, Additional
Collector, Bhagalpur, General Administration Department, Govt. of Bihar (Since dismissed
from Service) and others who have accumulated properties disproportionate to their known sources
of income by resorting to corrupt means;

AND WHEREAS, it is felt necessary and expedient by the Government that the said
offenders should be tried by the Special Court Established under sub-section (1) of Section 3 of
Bihar Special Courts Act, 2009;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) of
Section 5 of Bihar Special Courts Act, 2009, the State Government do hereby declare that the said
offence shall be dealt with under the Special Courts Act, 2009.

By order of the Governor of Bihar,
AMIR SUBHANI,
Principal Secretary to the Government.
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